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CENTRAL ADMINI STRATIVE TRIBI-INAL
PRINCIPAL BENCH

New DeIhi,

Hon'hle Sh.

oA 2812/2002

2.3rrl rlay of MaY, 2003

Rajtr, l'lemher (J)
t.his the

Shanker

Sh. Neeraj
S/o Sh. .lwala Prasad
R/o H'No'271, Raiban

( By Atlvocat e Sh ' 61rr}
Sh, V.P'S'TYaEi)

(By Advocate Mrs'

Shri Shanker Ra-iu

lr{sqrr-rt. Cantt '
. ' 'APPIicant

proxy for
Bazar,

Kr-tmar r

tlnion of India

VERSTIS

t.hrough

Seeret,arY
Minist.rY of Defene'e
Sor.rth Block, New Delhi'

The Controller General of Defenee
Aecount.s, West' Block-V
R. K. Pr-lram, New Delhi '

1

2

3 The .Toint Controller of
Defence Ae.cottnts ( Funds )

Meerttt, '

As the appI ic.ant

para I (a),

for engagement

P, K, GuPta )

ORDER(ORAL)

. . ' R.esPondents

not. Pressed

second relief

preference to

has

his

in

reI ief

is to

juniors

L
contained in

consider him

anrf f reshers '\

2, OA is disposecl of wit'h the direction to

responrlents that in the event' they decide t'o engage

workers on casr-tal t'asis , aPPl ie'ant shall he Eiiven

preferenee over his juniors and fieshers in ac.corrfance

with law anrl inst'rttctions on the sr-rhiect ' No costs'
.n-q ltt1+l

( SHANKER RA.TI-I )

MEMBER (J)
/vncl/


